IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
© ERNAKULAM BENCH ,

OA_88/93
o | Date of decision: 24-9-93
P P Besna Applicant

M MR Rajendran Nair . Advdcateifior applicant.

Vs,

1 Superintendent of Pog folces,
Irinjalakuda.

2 Employment Officer, .

Irinjalakuda. _ Respondents
fc M Gopalan, ACGSC | Advocate for Respondent-
Mr D Sreekumar, GP n for Respondaent-
CORAM

HON*BLE MR N DHARMADAN, JUDICIAL MEMBER
) AND |
HON *BLE MR R RANGARAJAN, ADMINISTRATIVE FMEMBER

JUDGMENT

N _DHARMADAN, J.M

In the light of the inﬁerih order passed by
thi; Tribunal, it is unnmcessary'to coésider thé relief
claimed in this O.A.,except that uhila'considering the
claim of the applicant inthe regular éalection as
EOBPM, Valapad Branch P.0., her right ;or giving weightage
for past servicé, if ady, due to her sﬁauld also be

taken into account. , i

2 Accordingly, we direct the first respondent ‘to

consider the above aspect while regular selection is

conducted, awerguwibh ethrer aan@édawvés in accordance

with law, .

: acbuwe L
3 . Original appllcatlon is dlsposed oF, maintaining

the interim order already passed on 15.1.1993.N0 costs.
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